\ 2141 TEM NO. 15 COURT NO. 1 SECTION Il A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).29089/2011

(From the judgenent and order(s) dated 25/07/2011 in CMAP No.
1739/ 2006 of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

GHAZI ABAD DEV. AUTHORI TY Petitioner(s)
VERSUS
Cl.T. &ORS. Respondent ( s)

(Wth appl n(s) for stay, permi ssion to place addl. documents on
record, stay and prayer for interimrelief)

Date: 08/11/2011 This Petition was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE A K. PATNAI K
HON BLE MR, JUSTI CE SWATANTER KUVAR

For Petitioner(s) M. Gopal Subramani am Sr. Adv.
Dr. Raj eev Dhawan, Sr. Adv.
M. Manoj Swar up, Adv.
Ms. Lalita Kohli, Adv.
M . Sandeep S. Karhail, Adv.
M. Abhi shek Swar up, Adv.
for Ms. Manoj Swarup & Co., Advs.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

Perm ssion to file additional docunents is
grant ed.
| ssue noti ce.

.2/ -
- 2 -

We are of the, prima facie, view that the
petitioner ought not to have filed t he Wit
Petition directly in the High Court against the
O der of Assessment. There are | arge nunber of
i ssues which, in our view, should be decided by the
Statutory Appel | ate Aut horities under t he Act .
Those Authorities will also consider the nature of
t he anmendnent, which has been introduced in the
I ncone Tax Act. I f the Departnent agrees, we will
set asi de t he i mpugned or der or at | east its
observation in this connecti on and ask t he

petitioner to file a regul ar appeal extending the
period of limtation.
Dasti service, in addition, is permtted.

[ Al ka Dudeja ] [ Madhu Saxena ]
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